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17.30 hrs.

HALF-AN-HOUR DISCUSSION

Prorosar, 170 Drcrane  WaHOLE OF
RAJASTHAN A8 FaMINE AFFECTED

MR. CHAIRMAN: Now we take up
the Half-an-hour discussion by Mr,
M. C. Daga.

Mr. Daga.
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“The people of all the States are
our brothers and sisters and we do
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State.”
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“We are constantly watching the
situation and keeping ourselves In
close touch with the State Govern-
ment.”
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st wiivwe wg wifw . fierne
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SHRI N K SANGHI (Jalore) Shn
Shinde with his charming personality
and sonorous wvioce thinks that
he can say something here and get
away with it I am sure he will say
the situation in Rajasthan 1s very
grave The time I have 1s very short
1 would only hke to say that people
m Rajasthan are today feeling that
the Central Government is complete y
partisan 1n taking care of Rajasthan’s
problems

I would like to ask have you made
any assessment of the famme condl
tions 1n different States in the count-
ry, Rajasthan, Maharashtra, Mysore
and Orwssa ete, and as among them, can
you tell us which State has more
serious famine conditions, how many
people are most affected in each State
and what is the quantum of assistance
you ©propose to give to the
different States? You sheuld have
an independent assessment of the
conditions in the various States
Otherwise, we are bound to go away
with the feeling that you are taking
a partisan attitude 1n dealing with
Rajasthan and Rajasthan g being
neglected
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ln this context, I would like to say
that Rajasthan has made a demand for
assistance to the tune of Rs. 80 crores,
but it has been given Rs. 6-—7 crores.
Maharashtra has demanded Rs. 180
crores and you have given it Rs. 94
crores. Is it suggested that the Rajas-
than Government has made a Goebbles
demand? The Rajasthan Government is
not making bogus claims. (Interrup-
tions) What is the outlook? What is
your assessment?

I would also like to know whether
it has come to your knowledge that
the Manchanda Central Committee,
when they went to Rajasthan—it has
been reported—did not visit the affect-
ed areas? Lastely, for the time,
when the Manchanda Committee went
there, the Rajasthan Government re-
fused to give them hospitality and
made them wait in the Circuit House
merely for the fact that they did not
care to make proper assessments. I
would like to have a eclear-cut ideo-
logy

MR. CHAIRMAN: No,
speech

please. No

SHRI N. K. SANGHI: We are not
saying that Maharashtra or any other
State is getting thig much and all that.
What I would like to know is whether
you are going to give grant-in-aid to
the Railway Ministry so that some
railway lines can also be constructed
in Rajasthan? Today, as time passes,
we are seeing what the Government is
doing. The question is whether you
will formulate any policy so that some
subsistence is given from the Food
and Agriculture Ministry by way of
drought relief so that some railway
line can also be given to Rajasthan.
to suggest is, would you give some
percentage of their outlay so that they
may also be able to give some railway
line and provide better employment
and proper mssistance, (Interrup-
tions).
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MR. CHAIRMAN: 1 am not allow-
ing anybody. Mr. Shinde.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
SHRI ANNASAHEB P. SHINDE:
Mr.' Chairman, Sir,Iam thankful to
Mr. Daga, Shri Bhargava and Sanghi
for raising this discussion. I am only

. sorry that some hon, Members have

been feeling that the Centre is not
being fair. Because of the difficult
situation there and the pressure on
them is very great that perhaps they
may be justified in having some re-
servation in their mind. But I would
just like to submit for their very
humble consideration certain facts.
But before I go into the facts, I would
like to ask the hon. Members how the
Centre can afford to be partisan or be
partial in regard to one State or the
other. (Interruptions). Please try
to listen to me. After all, we are u
fzderal set.up and we have certain
mechanisms and certain procedures
evolved. Even in regard to drought
relief, we have certain sets of princi-
ples on the basis of which the Gov-
ernment of India operates. I have
some very harsh questions to put. I
would have avoided them but for the
fact that some hon. Members have
raised doubts about the Centre and
some of them went tothe extent of
saying—Mr. Sanghi—that we are par-
tisan. I am sorry, because I stand by
my statement, because in a drought,
human suffering is tremendous, and
particularly in Rajasthan which 18
always a drought-prone area and the
capacity to stand up against the
natural ca’amities is very limited. So,
I can imagine the suffering, and 1
stand by my earlier statement that
whatever be the part of the country is
equally dear to us—Rajasthan Maha-
rashtra, Mysore or Gujarat, and the
Government of India cannot have any
other approach but be sympathetic to
our brothers and sisters in all parts
of the country including Rajasthan.

Now, the question has been raised
why the Centre is given so much
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limited assistance But I have to put
some harsh questions If the Rajas-
than Government i1s complaimming per
haps some of their complamnts 1s
Justified and I am not cnticising the
Rajasthan Government But out of
the amounts which are available why
are they not being spent’ For in
stance, take the drought-prone areas
programme 54 districts are selected
m the country as a whole for building
uyp permanent protection  againsti
drought The ldargest number has been
selected from Rajasthan 10 districts
have been selected from Rajasthan
alone The others have just two
three or four-like that But the lar-
gest number 1s from Rajasthan Under
that head Rs 20 crores for the Plan
were available, and last year so fa
only Rs 814 crores have been spent
up to December For this year 1tcelt
Rs 714 crores were availible The
spending has been Rs 343 crores In
fact, we even told the Rajasthan Gov
ernment that even if they go beyond
these limits because this 15 part of
the Rs 20 crores scheme in the next
year's budget., we are prepared to sup
port them because they are sound
schemes 1 do not know what aie the
dufficulties of the Rajasthan Govorn
ment We f{fold them 1o go ahead
with the expenditure on this head
even beyond the budget huruts Under
this head we have given them We
nave made the finances available
Then take the rash employment
scheme ©Out of Rs 324 crores, which
18 the actual amount available ony
254 crores have been spent The
main pont 18 that the Government of
India is very much concerned not only
i Rajasthan but all over the country
that whenever we take up the drought
relief operations, large amounts are
spent on non-productive schemes Hon
Members have been asking rightly
why we should not take up the
scheme, which would give permanent
protection to drought affected people
and drought affected areas® As 1
result of the drought, we do not want
to expend money in non-productive
schemes So whatever productive
schemes there are, there will! not be
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any limitat.on of funds, we shall give

al tie necessary funds

Mr Sanghs askeq what are the
schemes ‘Tlake, for instance, Rajas-
than canal According to our own
assessment about one lakh of people
can find employment in Rajasthan
canal but only fifty thounsand persons
are being employed We are asking
them now that drought situation s

thers trv to employ the maximum
number of people that is possible
(Interruptions)

It the budget goes beyond the pro
vided amount, we shall support them
My dufficulty 18 that even wn respect of
such a usetul project, the hest project
i the country which will solve some
of the problems of those areas, but
that project 1s not being completed I
have no time to go into other details
But during tne last three or four
y=ars wt¢ have spent about Rs 100
crores on cdiought relief, while Rajas-
than canal has been starving for lack
of funds We have spent Rs 885
croles n 19G8-69 Rs 5118 crores in
1969 70 ind Rs 32 00 crores in 1970-71
I wi 1 the hon Members iry to under-
stand the position (Interruptions)
I havc alrecady made a statement that
if the R 1jasthan Government takes up
productive schemes for providing em-
ployment for drought rehef, we shall
finance and support them there will
be no difficulty whether 1t 14 Rs 7
crores or 8 crores or 40 crores, nothing
will come in the way Why should
they doubt the bona fides of the Gov-
ernment of India in these matters
My information 1s that on minor irn-
gation works about a lakh and ffty
thousand wpeople can be emp'oyed,
whereas only 28918 people are em-
ployed Take again soil conservation
The Central Team’s assessment 15 that
about 1,500,000 people can work on
this, where as only 16 000 people have
been employed We shall support the
Rajasthan Government, if they take
up productive schemes

Aftorestation i a very Important
scheme ‘which will help fhe tribal
people and the backward people there
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According to the assessment of the
Central Team, 50,000 persons can be
employed on afforestation. Lat them
take up this productive scheme and
we shall give them full support. In
respect of non-productive schemes, 1
have this to say and I shall seek the
co-operation and understanding of the
hon. Members. Many times we con-
struct roads in Rajasthan, but next
year they disappear. Are we to go on
spending like this? Is 1t 1n the in-
terest of the country or of Rajasthan
to do like this?

I hope the hon. Membpers will under-
stand me and will appreciate the Gov-
ernment’s approach in regard to this

In regard to drought, we have taken
absolutely a new approach; whether
it 1s Rajasthan or Gujarat or Maha-
rashtra, we are going to tell them that
if they are going to spend the funds
on unproductive schemes. we will not
support them. If it 1s a marginal case
of non-productive expenditure I can
undersiand that. There may be cer-
tain special circumstances to spend on
non productive scheme. In Rajasthan,
for example, we have noticed that 75
per cent of expenditure has gone only
for roads which have disappeared. I
have already spelt out my 1dea for the
tuture Let the Raiasthan Govern-
ment take up the schemes. We will
support them.

Now, a word for Rajasthan Govern-
ment lest I may be likely to be mis-
understood. During the last few days
it has been taking up very large relief
works, They have taken up 2,136 re-
hef works and about 6,45,000 people
are working as against 75.000 who
were working in relief works in De-
cember. Within the period of three
months, the Rajasthan Government
has taken steps to provide employ-
ment to a very large number of peo-
ple.

18 hrs,

As far as food is concerned, I think
we have madean allocation of 83,000
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tonnes. 1 consider Rajasthan Govern-
ment’s requirement as very genuine
65,000 tonnes of food 1s a very sub
stantial quantity. We had discussions
with the State’s representatives. Theu
demand is more. I think they should
go a long way for meeting the re-
quirements. The previous allocation
was a little less. No doubt financial
allocations have been made to meet
the reasonable requirements of the
Rajasthan Government. My senior
colleague, Shr1 Fakaruddin Ali Ahmed
has thoroughly gone into the require-
ments of the Rajasthan Government.
[t 1s only after this that we have
arrived at some objective assessments.
We shall continue to meet any
reasonable requirements of the State
I would request my hon. friends to
bear with me that we have had enough
or regionilism and we have had enough
of provinciahsm. Let us always
think that Rajasthan i1s part of the
country We wil] never let down Ra-
jasthan.

1801 hrs
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Raiya Sabha'—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Business
mn the Rajya Sabha, I am directed
to enclose a copy of the Andhra
Pradesh State Legislature (Delega-
tion of Powers) Bill, 1973, which
has been passed by the Rajva Sabha
at 1ts sitting held on the 22nd
March, 1973".

181} hrs.

ANDHRA PRADESH STATE LEGI-
SLATURE (DELEGATION OF
POWERS) BILL
As PAsSED BY RAJYA SABHA
SECRETARY: Sir, I lay on the
Table of the House the Andhra Pra-
desh State Legislature (Delegation of



